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K.L. Vaishnav son of Shri Laxmi Naraiik~11!.\about 46 years, resident of 66, Income 
Ta.'\ colony, Jyoti Nagar, Jaipur. \ ·.> 

.... Applicrun 

By Advocate: Hr. S.K. Sharma. 

1. 

2. 

3. 

4. 

'le.rsus 

Arun 8hatna9ar, The Secretary, Union o£ India, 
Department o£ Personnel and T.r-ai ni ng, Govt. o£ 
India, New Delhi. 
A.K. Singh, The Chairman, Central Board of Excise 
and Customs, Department of Hevenue, Ministry of 
Finance, North Block, New Delhi. 
S. Chandra, Chief Commissioner, Central Excise and 
Customs, Statue Circle, Jaipur. 
Pr'aveen I'1ahajan, Conunissione1:·, Central Excise and 
Customs, Statue Circle, Jaipur. 

. .... Respondent 

By Advocate 
itt_./ 

Mr. Tej Prakash Sharma 
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The Peti tione 

the allesred violat.i 

in OA No. 376/2003. 

2 Notic.es of 

re~pondent.s. The 

·disposal of this 

Petition against 

Hon' r::d.e High Cour 

the case to 

·\ 

\pplication given 

have filed reply. 

to the 

After 

have also filed Reviw.oJ 

The respondents •,,,rent to th8 

~le __ 1:tt,9h Court remitted back 
. ! ~....:.j 
.Jcb~al to rehear the Review 

Application asrain. The ~3aid .Re'rie\oJ Application ~t<ra::: again 

dismissed by this Tribunal. After the dismissal of Revie1p.r 

Application, the respondents have filed l'~lA No. 299/2005 

whereby annexing order dated 18.5.2005. 

mentioned in the said ord8r that direction given ·by thi~ 

Tribunal ha:3 been complied. The HA. is allovv-ed and order 

dated 18. 5. 2005 annexed with the MA is taken on record and 

shall form part o£ the Contempt Petition. 

3 ~ In view of this development, the present Contempt 

Petition does nr)t survi vel: and it is accordingly di~:mis:::ed. 

Notices issued to the respondents are hereby discharged. 
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VICE CP.AI RJviAN 


